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Railways to give an employment assistace/ 

ar 	gement on compassionate grord 

in order to over come the distress condition 

of the family of the deceased Railway 

ernployee.No heed having been paid to the 

said grievance of the Aplicant,he has 

rroached this Tn 	al.U/s.19 of the 

Administrative TriXunals Act,185, 

Since the grievance of the 

Applicant is still pending with the 

Respondeits/aailways,this O.A. is hereby 

disposed of with a direction to the 

es?ondents to consider the grivrc. 
ci ain 

of the A lict(ertainin to the 

for a compassionate ernpioymentwithiri a 

period of 120 days fron tJ!e 7t.e f tec:±t 

of a copy • this order. 

Send copies of this orderalongwjth 
copies of the 
M2ki-2&24to the Respon den ts7' which they should 

treat to be a con solidated re,resen tation 

to the Respondents and free copies of this 

order be given to leaed co,s 1 for both 

sides. 

mJihdiciiil) 

5 


